
 30th  June, 2004 

  Notification No.83 / 2004-Customs (N.T.) 

   In exercise of the powers conferred by sub-section (1) of section 4 of  the Customs Act, 

1962 (52 of 1962)  and in supersession of  the notification of  the Government of  India in the 

Ministry of Finance (Department of  Revenue) No.30/97-Customs (N.T), dated the 7th July 

1997,  the Central Board of Excise and Customs hereby appoints,- 

(1)  the officers specified below  to 

be Chief Commissioner of 

Customs, who  shall 

have  jurisdiction over 

the  whole  of India, namely:- 

  (i) Director General of  Revenue Intelligence, New  Delhi , and 

  (ii)  Director General of Inspection , Customs and  Central Excise, 

New Delhi; 

(2)   the Commissioners of Central Excise to be Commissioners of 

Customs within their respective jurisdiction as specified under 

rule 3 of the Central Excise Rules 2002, subject to modification 

that such jurisdiction of Commissioner of  Customs in respect 

of the areas comprising the Airport, Inland Container Depot, 

Container Freight Station and Air Cargo Complex at Hyderabad 

notified under section 7 or, as the case may be, under section 8 

of the Customs Act, 1962 (52 of 1962), exercisable by the 

Commissioner of Central Excise Hyderabad-I or Hyderabad-II 

or Hyderabad -III or Hyderabad-IV shall be exercised by the 

Commissioner of Central Excise Hyderabad -II; 

(3)   the Commissioners of Central Excise (Appeals) to be 

Commissioners of Customs (Appeals) within their respective 

jurisdiction as specified under rule 3 of the Central Excise 

Rules, 2002; 

(4)   the Additional Commissioners of  Central Excise and Joint 

Commissioners of Central Excise  to be  Additional 

Commissioners of  Customs and Joint  Commissioners 

of  Customs , respectively, within their respective  jurisdictions; 

(5)    the  Deputy Commissioners of  Central Excise and Assistant 

Commissioners of  Central Excise to be the Deputy 

Commissioner of Customs and Assistant Commissioners 

of  Customs, respectively,  within their respective jurisdictions. 
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